CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NEW DELHI

0.A, NO, 1830 of 1994

New Delhi this the 20th day of February, 1995
HON'BLE SHRI B. K. SINGH, FEMBER (A)

Shri Ashok Kumar Gupta
c/0 Bayani & Co,, Advocates,
BA-4/F Munirka DDA Flats, , : | S
New Delhi - 110067, ess  Rpplicant
( By Advocates N/syﬂayani & Co. ) o
Versus |
1. Union of India through the
Secretary, Ministry of
Defence, South Block,
New BDelhi,
2. The Director,
Ote, of Plan ADGES,
Vayu Bhawan, : i o
New Delhi - 110001, ' ceo Respondents
( By Departmental Representative Shri S, P, Singh,
Office Superintendent ) ‘ -

0RO ER (DRAL)

The departmental representative has produced
three orders., One is dated 16.3.1993 issued gyivaygi
Sepa Mukhyalaya, Vayu Bhauan,‘vida issué3ﬁc. QV/P%T} 7
Unit/93. This shows that the applicant ﬁaérbéenftggen .
on the strength on transfer from the Naval Ha%é@uar§e£s f§
to the Air Force Headquarters as a Sto:éiﬁeegarifram‘
9.3.1993 (farenocon) and he has been allowsd tﬁé”pagg 
scale of Rs.,1600-2660 and thé‘Fixatien uf péy:is

Rs.1640/~ along with DA, etc, An amendment was isguséfff

by the Air Headquarters vide~0Ffica'crés§‘Parﬁ4111'g

dated 25.8,1994. Thers also it is confirmed that
instead of 5.3.1993 (AN) it should be read as

9.3.1993 (FN), There is another order in the form of

revised Last Pay ﬁertificats:uhichvrefars to the ?1u

L.




entitlements of the officer ana'alse the ﬁ.p,F;ﬁ
accumslations, Learned counsel for the applicant,
howsver, argues that his grievance that haris ent it led
to géf Rs,3,770/- as salary for éha‘ﬁmnth of ﬁﬁrieriQQE
uhere "he has been paid only Rs.3 40&/— and the arreare
are to the tuns of Rs, 592/— and he has been alloueé
Y At !

only Rs 320/- he ﬁ.P.F. accumulations also are helng s
paid to him in :%;;almants. The departmeatal yepr&sa«
ntative informs that thers are four agencies 1nvaluad
~and that is the reason why tha correct pxcturﬁfef tha
entitlements is not availabla; The agplicant and the
departmantal representative are directed to sit and
reconcile the figures of salary due for April, 19?3
and alsoc arrears and D.A, etc. admissible to the
applicant on this amount, The figures é?~QPF;alss' 
should be reconciled and paid to the applicant,
The respondenﬁs are granted six weeks' time tgyecmpiéte“f 
the task of reconcilation of accounts anﬁvte pay all

o _ ' the retiral benefits including the arreara effsalary 

~due to the applicant,

2. Thus, this Original Application is finally

disposed of, but without any orders as to costs.

S SINGH )
ﬁEﬁBER (ﬁ} ~

/as/




